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ORDER

Learned Counsel for the petitioner has placed reliance on the order passed by
erstwhile Company Law Board for compounding the offences by the Respondent company
which is now known as M/s I.LF.S. Engineering and Construction company Ltd.  Learned
counsel stated that in the above matter Petitioner-UOI is in the process of filing an appeal
against the aforesaid company and request for four weeks time.

In view of the above, the hearing is deferred to 14" September 2016.
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